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AJAY SHARMA: 
 
        None for the appellant. Learned Authorised Representative 

appearing on behalf of the Revenue submits that on earlier occasions 

also, no one appeared on behalf of the appellant despite various 

opportunities given. With the assistance of learned Authorised 
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Representative, I have gone through the case record, and it revealed 

that on the last three occasions, no one appeared on behalf of the 

appellant. The last order dated 28/07/2022 was very specific and it 

recorded as under: 

“Learned Counsel for the appellant has withdrawn vakalatnama and has given the intimation that he 

has issued ‘NOC’ to the appellant. By previous order dated 13.04.2022, the Bench directed that a 

fresh notice be issued by speed post but which has been undelivered with the postal remark ‘left 

without instruction’.  

2. In the circumstances, Registry is directed to send notice by e-mail on the proper e-mail address 

of the appellant given on page 1 of the appeal memo. It is seen that the earlier notice was sent on 

the wrong e-mail address. The concerned In charge is directed to check whether the notice is sent 

in proper e-mail address or not and also file the confirmation of service of e-mail. If the appellant 

fails to appear on the next date of hearing, the appeal shall be heard exparte or dismissed for 

default”. 

 

2. As per the registry note dated 10/08/2022, the notice about 

today’s hearing was sent on 10/08/2022 to the appellant by mail and 

the same has been delivered also, but despite that no one appeared 

today on their behalf. It appears that the appellant is not interested in 

pursuing this appeal. Therefore, as per Rule 20 of Customs, Excise and 

Service Tax Appellate Tribunal (Procedure) Rules, 1982, the appeal is 

dismissed for non prosecution, with liberty to the appellant to apply 

for recalling the appeal within a reasonable period. 

(order dictated and pronounced in the open court) 

 

 
         

        (Ajay Sharma) 

        Member(Judicial) 
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